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corresponding Central Civil Services and
posts and shall enjoy all the benefits being
made applicable to the latter category of
employees of Central Government. During
the year 1970 it was decided to grant Centr-
al scales of pay and allowances including
Dearness Pay and other allowances, to the
employees of the Government of Pondicherry
with effect from 6th March, 1970, vide letter
No. F.9/1/70/UTR dated Bth September,
1970 of the Central Ministry of Home
Affairs. Presently Pondicherry is under the
rule making authority of the President of
India.

The Government of India has already im-
plemented the order about the payment of
bonus to the Central Government employe-
es. Unfortunately, this benefit, which should
have been automatically extended to the
employees of the Government of Pondi-
cherry, has not yet been extendel to them.
The Pondicherry Government employees’
legitimate expectations of getting Bonus
should be fulfilled by the Centre. The
Government of India’s bonus order should
be extended to the Union Territory of Pondi-
cherry which is under the President’s rule
now and the Government employees be en-
abled to get bonus.

(iii) Need to constitute a National
Council for Development of
Scientific Outlook in the Country
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(iv) Non-implementing of the assurance
given by management of the Cement
Factory in Bilaspur (H.P.) regard-
ing employment of local
people therein

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The sanction of a cement
factory by the ACC at Barmana in Bilaspur
District of Himachal Pradesh had raised
hizh hopes among the local people regard-
ing employment in the factory and also by
the generation of other remunerative acti-
vities for gainful employment in the nature
of transportation work etc. The people oust-
ed from the site were expected to be reha-
bilitated properly before the factory went
into production. However, the local people
are bitterly disappointed as the manage-
ment has failed to honour and implement
the agreement and the assurances given to
them by the management the



